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 and  Constitution  of  Dry  Latrines  (Prohibition)  Bi!!

 MR.  CHAIRMAN:  The  Question  ७

 “Thatthe  Preamble,  as  amended  stands
 part  ofthe  Billਂ

 MR.  CHAIRMAN:  The  question  is;

 “That  long  litle  stand  part of  the  Billਂ

 The  motion  was  adopted

 The  Preamble,  as  amended,  was  added  tothe
 Bill.

 The  Long  Tifte  was  added  to  the  Bill

 The  Motion  was  adopted

 MR.  CHAIRMAN:  The  Minister  may  now

 move  that  the  Billas  amended,  be  passed.

 SHRIMAT|  SHEILA  KAUL:  |  beg  to  move:

 "1118  the  Bill,  as  amended,  be  passedਂ

 MR  CHAIRMAN:  Themotion  moved-"That
 the  Bill,  as  amended,  be  passed."

 {  Translation)

 SHRI  RAM  VILAS  PASWAN  (Rosera):
 Mr.  Chairman,  Sir,  |  would  like  to  give  one
 suggestion  that  inthe  proposed  importantcom-
 mittees,  more  than  50  per  cent  representation
 should  be  given  tothe  people  belonging  to  these
 sections  ofthe  society  only  then  the  objective  of
 the  Bill  could  be  fulfilled.

 SHRIMATI  SHEILA  KAUL  All  right,  itwill
 betaken  into  consideration.

 [Engish]

 MR.  CHAIRMAN  The  question's:

 “That  the  Bill,  as  amended  be  passed
 ”

 पीक&0ी07
 was

 adopted
 SHRI  GIRIDHAR!  LAL  BHRGAVA  (Jaipur):

 Mr.  Chairman,  Sir,  now- थ  days  allthe  Member
 are  facing  the  problem  of  receiving  electricity
 tails  of  excessive  amount.  Some  Members
 have  received  thebillofRs.  13,  000  andRs.  26,
 000/|  would  iike to  knowthe  reason  ifissuing
 bills  ofsuch  excessive  amounts.  The  Members
 have  been  given  exemption  क  the  payment  of
 electricity  Bills  upto  Rs,  3600.0  क  ayearbutthe
 bill  fors.  26,000  is  being  issued  for  one  month
 only.  Ontheone  hand  the  Governmentis  paying
 some  extra  amount  by  increasing  pay  andallow-
 ances  of  the  Members  and  on  the  other  the
 Telephone  and  Elctricity  departments  are  re-
 covering  it  from  the  Members  thorough  their
 Bills.

 Therefore  |  would  liketo  say  that  the  Min-
 ister  of  Parliamentary  Affairs  shoutd  also  pay
 attention  to  it  so  that  in  future  such  bills  exces-
 sive  amounts  are  not  issued  andthe  previous
 bills  should  also  be  corrected.

 MR.  CHAIRMAN:  All  right  please sit  down

 [English]

 MR.  CHAIRMAN:  We  shall  newgoto  Item
 No.  13

 [English]

 16.04  hrs.

 TEZPUR  UNIVERSITY  BILL

 As  Passed  by  RajyaSabha

 THE  DEPUTY  MINISTER  IN  THE  MINIS-
 TRY  OF  HUMAN  RESOURCE  DEVELOP-
 MENT  (DEPARTMENT  OF  EDUCATIONAND
 DEPARTMENT  OF  CULTURE)  (KUAMRI
 SELJA):  On  behalf ०  Shri  Arjun  Singh,  |  beg to
 move:*

 “118  the  Bill ०  establish  and  incorporate
 ateaching  and  residential  university  inthe
 State  of  Assam  at  Tezpur  and  to  provided
 for  matter  connected  therewith  or  inciden-
 talthereto,  as  passed  by  Rajya  Sabha,  be

 taken  into  consideration.” “*Moved  with  the  recommendations  ofthe  President
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 MR.  CHAIRMAN:  Motion  moved:

 “That  the  Billto  establish  and  incorporate
 ateaching  and  residential  university  inthe
 State  ofAssam  at  Tezpurandto  provide  for

 “matter  connected  therewith  or  incidental
 thereto,  as  passed  by  Rajya  Sabha,  be
 taken  into  consideration.”

 SHRI  KABINDRA  PURKYASTHA
 (Silchar).  Mr  Chairman,  Str,  riseto  support  the
 Billto  establish  and  incorporate  ateaching  and
 residential  University  in  the  State of  Assamat
 Tezpur  and  to  provide  for  matter  connected
 therewith  or  incidental  thereto.

 Sir,  this  Bill  was  to  come  before  the  Parlia-
 mentiong  ago.  itis  unfortunate that  after a  few
 years,  the  discussion  states  and  nowthe  Bill  has

 come  before  the  Parliament for  passing  Inthis
 connection  |  must  say  that  |  त्री  totally  doubtful
 about  the  intention  ofthe  Government  regarding
 the  establishment ०ਂ  the  University.  |  willtell you
 why  such  although  had  cometo  my  mind  imust
 make  tt  clearthatjust  to  bring  before  the  Parlia-
 mentsuch  ०  Billand  making  anActwill  not  serve
 any  purpose  Perhaps. the  Houseis  well  aware
 ofthe  fact  that  in  the  year  1998-89,  another  Bill
 viz  Assam  Central  University  Bill,  was  passed
 inthe  House  by  the  Government  Since  19839  till
 today  about  four  vears  have  elapsed.  but  prac-
 ticaliy.  no  action  was  yet  been  taken  for setting
 up  this  University  at  Silchar  in  the  State  of
 Assam  The  Government  had  to  take  or  the
 Governmenttook  several  years  to  fianlisethis
 site  forthe  University  after  dilly-dally  activities
 by  the  Government  only  inthe  year  1992  this
 site  for  the  University was  frianlised.  This  is  not
 enough  After  finishing  thesite,  the Government
 simply  appointed  for  this  University,  the  Office
 on  Special  Duty  but  this  Officer on  Special  Duty-
 fortunately.  he  was  my  classmatetold  methat
 he  had  been  put  there  and  no  task  had  been
 entrusted  tohim  Hehas  nowork.  Heis  sitting
 at  Silcher and  doing  nothing.

 Perhaps  you  may  be  knowing  that  the
 people  of  Barak  Valley,  since  1971,  had  been

 launching  movements.  There  are  many  activ.-

 ties  forthe  unversity.  Ultimately,  the  Bill  come
 before  the  Parliament  and an  Act  was  made.
 After  this,  itwas  found  that  the  Government
 although  an  Act  had  been  made-  had  notallotted

 any  fund  for  this  University  forthe  construction
 ofthe  building.  You  will  be  astonished  to  know
 that  |  have  had  discussions  with  Mr.  Arju  Singh,
 the  Minister  for  Human  resource  Development
 sevral  times  and  he  had  assured  me  that  the
 classes  in  the  University  would  bestirred  by
 1993.  But,  later  on  the  Government  ०  the  Min-
 ister  had  decidedto  start  the  classes  from  1994
 1080  given  a  proposal! ८  (6  Government  orto
 the  Minister  that  pending  construction  ०  the
 University  budding,  classes  should  be  stated’in
 some  other  building  as  was  done  inthe  case  of
 REC,  Medical  College  etc.  earlier.  But  except
 giving  assurance,  the  Government  did  not  do
 anything  They  have  not  kept  up  those
 assruances.  That  havenotkept  up  those  assur-
 ances.  That  is  why  |  doubt  whether  the  Govern-
 ment  is  very  much  active  inthis  respect.  The
 University  must  be  set  up.  the  Government
 should  take  up  some  definite  programme  for
 training  of  students.  |  am  very  much  doubtfu!
 about the  intuition  ofthe  Government.  They,  first
 make  an  Act.  befool  the  people  by  not  allowing
 the  ae  to  materialise

 As  regards  this  Tezpur  University  Bill,  itis
 good  thatthe  Government  has  brought  forward
 this  Bill  before  this  House  and  |  hope,  definitely.
 this  Billwill  have  the  support  from  ail  sides  and
 itwillbe  passed.  But!  am  doubtful  whether  this
 Actwillever  materialise  |am  sorry  to  say  that
 when  |  tacked  about the  Central  University  to  be
 set  up  at  Silchar.  the  Minster  for  Human  ८८
 source  developmenttold  me(1)that  the  Prime

 Minster  disirest  hat  both  the  Universities  shouid
 be  started  atatime

 For  one  University,  the  Act  was  made  inthe

 year  1989.0  but.  atthat  timethe  Bill  forthe  Tezpur
 University was  not  brought  inthe  House  Inthat
 position,  the  Minister  was  telling  me  that  the
 Prime  Minister  desired  that  both  the  University
 should  besetup  atthesometime  Whatwas  the
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 reason  behind  it?  The  people  of  Assam  word
 never  demanding  thatthe  Assam  Central  Uni-
 versity  should  not  be  started  so  long  as  Tazpur
 University  was  not  started.  That  was  the  inten-
 tion  ofthe  people  of  Assam;  because the  whole
 popilation  of  Assam  is  one;  and  the  people  of
 Assamwantthat ०  by  onethese  Universities
 should  be  started.  There  was  proposal  as
 regards  starting  a  university  at  Silchar.

 In  this  connection,  |  must  say-even  ifthe
 Bill  has  been  brought by  the  Government  in  the
 House.  |  am  doubtful  whether  it  will  be  imple-
 mented  after  passing  है.  That  1s  why  |  would  like
 to  drawthe  attention  of  the  Government  or  the
 Minister to  this  aspect  that  before  passing  the
 Bill  the  Minister  should  assure  that  House  that
 actually  the  desire  of  the  State  to  set  up  the
 University  would  be  fulfilled  as  soon  as  the  Act
 is  made.  Only  making  an  Actwill  not  serve  the
 purpose  of  the  Government.  Again  |  must  say
 that  the  fund  should  be  allotted  forthe  Assam
 Central  University  for  which  the  Act  was  made
 in  1989:  and  arrangnment  should  be  made  for
 construction  ofthe  University  building  and  start-
 ing  classes  fromthe  year,  ifnotfrom  1994.  Atthe
 sametime,  as  soon  as  this  Act  is  made,  funds
 should  be  allotted  for  the  construction  of  the
 University  building;  if  possible,  classes,  forthe
 Tazpur  University  should  also be  started  in  due
 time.  There  should  be  no  delay  on  the  pastry  of

 the  Governmentin doing  tand  the  Govemment
 should  come  out  with  a  concrete  decision  and
 the  University  should  be  set  up  as  early  as
 possible.

 With  that,  |  support the  Bill.

 SHRI  PROBIN  DEKA  (Mangladci):  Mr.
 Chairman,  Sir,  |  would  liketo  speak  in  Assumes
 my mitohertongu.  |  extend  whole-heated support
 to  the  Tezpur  University  Bill,  1992.  On  this
 occasion  |  pay  my  humbletribu® to  our  departed
 teader,  the  ex-Prime  Minister  Shri  Rajiv  Gandhi,
 who  had  the  nebleidea  ofestablishing an  Univer-
 sity  at  Tezpur  in  Assam.  Today  his  dream  is
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 being  translated  into  reality  by  passing  this  Bill
 in  tbis  house.  Earlier,  the  same  Bill  has  been
 passed  by  the  Rajya  Sabha.

 Sir,  it  is  great  pleasure  that  on  the  north
 bank  ofthe  river  Brahmaputra  the  Tezpur  Uni-
 versity  is  being  establisned.  Solong  therewas
 no  University  on  the  north  bank  of  the  river
 Brahmaputra.  The  establishment  ofthis  Univer-
 Sity  will  fulfill  the  long  cherished  aspirations  of
 the  people  of  that  region.  This  will  benefit  the
 students  of  Arunachal  Pradesh  also.

 As  it  has  been  rightly  pointed  out  in  the
 objects  andreasons  ofthis  Bill  that  to  promote
 motional  integration  and  the  study  ofthe  rich
 cuttural  heritage  ofthe  region  and  in  particulate,
 thedives  ehaic,  lingustic and  table  clutters  ofthe
 State.  This  will  provide  in  remote  and  rural
 areas,  to  upgrade the  professional  knowledge
 and  skilts  of  in-service  personnel,  in  particular
 schoolteachers,  medical  personnel  and  exten-
 sion  staff  and  to  provide  opportune  for  life-long
 leering  for  adults.

 |  hope,  this  University will  not  the  local  and
 regional  aspirations  and  the  developmental
 needs  ofthe  State  of  Assam

 ।  this  regard  |  would  like  to  request  the
 Union  Governmentto  allocate  adequate  funds
 for  setting  up  the  University  and  work  shouldbe
 started  as  early  as  possible

 |  think  you  very  much  for  giving  me  an
 opportunity  to  support  this  ill.  With  these  words
 Iconciude m  speech  because there  aresomany-
 other  Hon.  Members  who  would  like (०  speak

 SHRI  BIJOY  KRISHAN  HANDIQUE
 (Jorhat):  Mr.  Chairman,  |  rise  to  support  the
 Tezpur  University  Bill  The  people  of  north-
 eastern  region.  particularly  Assam,.  arehappy
 tosee  that  the  Bill  ७  being  brought  forward  in  the

 House  today.

 Itmeets  aspirations  ofthe  entire  north—
 eastern  region,  particularly  Assam  On  this
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 happy  occasion  let  us  remember the  then  Prime
 Minister,  the  late  Shri  Rajiv  Gandhi.  Actually,  it
 was  he  who  meted  the  idea  that  there  would  be
 two  Central  University  one  at  Silchar  and  the
 other  at  Tezpur.  After  alongtime,  say,  five-six
 years,  we  are  happy  tosee  that  his  ideais  being
 materialised.  Sir  this  particular  university  has
 another  aspect.  |  agree  with  my  colleague  Shri
 Probin  Deka  that  the  northern  side  of  the  river
 Brahnapattrais  quite  undeveloped  particularly
 educational  institution  wise.  There  are  no  engi-
 neeringcolleges,  in  medical  colleges.  etc.  So
 actually  the  choice  of  this  place,  Tezpur  onthe
 other  side  of  the  river  is  really  a  wise  one  and
 the  neighboring  States  like  Aruanchal  Pradesh
 will  get  the  benefit  of  Tezpur  University.  But  |
 wouldlike  to  request  the  hon.  Minister of human
 Resources  Development  particularly  our  lady
 Deputy  Minister  Kumari  Selja,  who  has  intro-
 duced  the  Bill  nota  let  this  university  be  just  like
 any  other  university.  Letitbe  specialised  univer-
 sity  with  new  subjects.  Even  if  we  introduce
 science  and  technology  as  a  subject  let  न  bein
 tune  with  the  modem  development  of  science
 and  technology  of  the  whole  world.

 {have  another  suggestion.  |  would  like  to
 see  that  this  university  develops  a  well  laid
 distance  education  system  so  that  the  entire
 North  Eastem  Region,  the  people ०  regioncan
 take  advantage  of  this  distance  education.

 |  hope  this  unvesities  Bill  will  be  commis-
 sioned  within  two  years  and  Government  witt
 take  steps  so  thatit  can  be  started  immediately
 andif  necessary classes  canbe  started  in  rented
 houses.

 However,  |  would  like  totell  you  that  |  am  not
 like  one  of  the  doubting  to  one  like  our  hon.  feign
 Shri  kabindra  purkayastha. |  donotknow  why  he
 has  got  the  suspicion  that  the  Silcher  University
 will  notcome up.  Itis  notcase  of  one  upmanship.
 It  does  not  matter.Both  will  whether  Tazpur
 precedes  Silchar or  silcher  precedes  Tazpur.
 Both  will  come  up  at  the  night  time.

 SHRI  KABINDRA  PURKAYASTHA:  My

 doubt  was  only  that  ९  Act  was  made  नं  the  year
 1989  andtill  today  no  action  in  this  regard  has
 been  practically  taken  to  finales  the  site  of  the
 university.  Therefore,.  this  dobut  arose  in  my
 mind.

 SHRI  BIJOY  KRISHNA  HANDIQUE:  This
 idea  was  imitated  in  1987  and  to  today  itis  1993
 butit  does  n  ot  matter.  Now  the  bill  is  being  any
 itbrought  forward  and  we  are  looking  forward
 tose  anew  university  coming  up  at  Tezpur  and
 along  with  this  another  central  university  at
 Silcher,

 With  these  words,  |  support  this  Bill.

 SHRIUDDHABBARMAN  ‘(Barpeta):Mr.
 Chairman  Sir,  |  support  this  Bill.  ॥  was  the  long
 standing  demand  to  constriuct  a  university  at

 Tezpur  particularly  to  meet  the  needs  todevelop
 human  resources  in  the  North  Eastem  Region,

 so  that  क  an  help  क  the  development of  that  area
 economically socially  and  cultura  byl.  -  good
 that  this  Bill  is  being  token  into  an  Act.

 Sir,  while  welcoming this  -  |  wantto  draw
 the  attention  of  the  House  and  also  of  the  Gov-
 ernment  towadrs  the  development  of  demo-
 Cratic  atmosphere  in  this  proposedd  Tezpur
 University.  Naturally  autonomy  has  tobe  there
 but  democracy  should  alsobe  there.  A  univer-
 Sity  not  only  comprises  its  teachrs  and  students
 but  its  employees  also.

 In  respect  of  higher  education  there  were
 two  Commissions  Gahebndra  Gadkar
 0  आएँ  10  ict
 recommended that  here  should  be  a  democrat
 Managementin the  Board  of  Management  there
 should  be  resperseatives fro  different  sections

 member  should  be  the  more  than  nominated
 members  there  in  the  Committee.  If  there  are

 only  ex-office  members  or  some  officials  on  the
 Board  ०  Managementthen they  will  not  be  very
 scent  ८  the  promises  expressea  in  this  Act..  The
 will be  very  such  during  the  tune  of  bureaucrat
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 here.  much  tothe  neglect  of  the  socio,  political
 and  cultural  needs  of  that  area.

 (therefore,  urge  upon  the  Governmentto
 serthatinthe  ll  Scheduled,  itis  added  that  on
 the  Board  of  Management  Academic  Council
 students  Union.  etc.  election  peinciples
 deimatiate  andthe  shouldbe  representatives  in
 Management  form  different  sections  like  teachrs.
 student.  etc.

 Atthe  same  time  |  want  that  the  students
 union  or  council  be  constituted  not  by  nomina-
 tion  but  through  elections  and  in  the  case  of
 Academic  Counci!  also  the  principle  of  elec-
 tions  should  be  there.  With  these  things,  ।  feel
 that  democratic  atmosphere  in  the  university
 will  prevail  and  न  wil!  help  not  onlv  the  democatric
 functioning  but  also  the  autonomy  ofthe  Univer-
 sity.

 Atthe  sametime  |  urge  the  Government
 to  seer  that  Silcher  University  also  starts  along
 with  the  Tezpur  University  so  that  both  these
 universities  can  help  in  the  development  of
 manpower,  human  resources  in  the  North  East-
 em  Region.

 With  these  words  |  again  thank  the  Minister
 for  brigoing  this  Bill  क  this  Session  itself.

 [Translation

 ‘SHRI  SURYA  NARAYAN
 YADAV(Saharasa):  Mr.  Chairman,  Sir,  |  wel-
 come  and  support  the  Bill  brought  by  the  Gov-
 emment.

 {SHRI  SHARAD  DIGHE  in  the  Chair

 16.24hrs.

 Ithas been  stated  in  the  objectives  of  the  Bill

 that  forthe  education  an training of  the  people,  for
 the  improvement  of  social  and  economiccondi-
 tions  and  for  the  intellectual.  educational;  and
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 Cultural  development  of  the  people  of  Assam,
 special  attention  has  to  be  paid.  Therefore,  the
 objective  which  the  Government  is  going  to
 achieve  through  this  Bill,  is  in  facta  welcome
 step.

 ।  think  this  University  should  have  been
 established  much  earlier.  One  ofthe  hon.  Mem-
 bers  was  saying  thatthe  idea  of  establishing  this
 University  was  mooted  by  late  Prime  Minister
 Shri  Rajiv  Gandhi.  What  has  been  stated  inthe.
 objectives  of  the  Bill  proves  that  the  efforts  which
 should  have  been  made  for  educations  training
 andintellectuai  development  of  the  people  of  that
 State  have  not  been  made  during  40-45  year  of
 independence.  Though  itis  alate  step  yet  |  would
 like  tosay  that  as  the  Govemmenthas  nowtaken
 itp  so  the  Government  shouid  take  effective
 steps  to  fulfill  its  objevtives.  Itshould  not  happen
 that  even  after  passing the  Bill,  its  implementa-
 tion  takes  another  two  to  four  year's  time.  What.
 Iwant  to  say  ७  that  the  people  of  that  State  may
 remain  no  more  neglected.  With  these  words  |
 support  the  Bill  and  congratulate  the  hon.  Min-
 ister  for  bringing  thts  Bill.

 [English]

 DR.  C.  SILVERA  (Mizoram):  Mr.  Chatr-
 man  Sur,  i  rise  to  support  the  Tezpur  University
 Bill.  |  wouldlike  tocongratulate  the  Assam  State
 also  tor  having  the  second  Central  University
 and  fourth  University  there.

 lam  very  grateful  to  the  Central  Govern-
 ment  for  understanding  the  problems  and  the
 difficulties  faced  by  the  North  Eastern  States.
 This  manifests  that  the  Center  is  caring  forthe
 welfare  and  development  of  the  North  Eastern
 areas.  Itis  being  said  number  of  time  inthis  very
 House  also  that  North  Eastern  States  are  ne-
 glected.  True.  Most  of  the  North  Eastem  States

 are  backward and  under  developed  andthere  are
 no  industries  क  some  of  the  State  at  all.

 lam  very  glad  that  the  Central  Government
 has  come  out  with  this  Bill.  |  am  sure  that  this
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 university  will  bring  lot  of  improvement  in  the
 welfare  of  the  people  in  that  area.

 Sir,  this  Tezpur  University  Bill  has  been
 brought  and  passed  in  Rajya  Sabha.  Itis  mainly
 because  it  was  the  promise  of  the  late  Prime
 Minister  Shri  Rajiv  Gandhi.  priortothis a  Central
 University  was  granted  in  the  Kachar  Distct5  of
 Assamin  Vrakh  valley  and!  would  urge  upon  the
 Governemnt  to  implement  that  Bill.

 in  North  Eastern  Region,  there  are  about  5
 6  States  and  almost  all  the  States  are  having
 universities  of  their  own  There  was  a  University

 the  North-Eastern  Jill  University  which  was
 shared  by  four  States,  namely  ,  Meghalaya,
 Mozoram  ,  Arunachal  and  nagaland.  But  the
 Arunachal  State  and  the  Negaland  State  have
 each  a  university  of  their  own.  The  only  State
 which  are  sharing  the  Nehru  University  are  the
 Mizroam  State  and  Meghalaya.

 As  we  all  know,  Mizoram  had  been  under
 the  spell  of  insurgency  for  about  20  years  and
 when  the  Accord  was  signed  one  of  the  Clauses
 of  the  Memorandum  of  Settlement  was  that  ०
 University  shouldbe  established  in  the  Mizoram
 State.

 Paragraph  12  of  Section  2  stated:

 “It  ७  open  to  the  State  to  move  foe  estab-
 lishing  a  separate  university  inaccordance with
 the  prescribed  procedureਂ

 The  Central  Government  have  been  ap-
 proached  a  number  of  times  for  this,  but  the
 answer  we  gotis  that  due  to  financial  constraints
 it  was  not  possible  at  that  moment.  |  would  like
 to  remind  the  House  that  this  Mamorandum  of
 Settlement  was  signed  during  the  time  of  Shri
 Rajiv  Gandhi  and  the  Minister  of  Human  Re-
 source  Development  was  very  much  involved
 with  that  settlement.  |  would  like to  urge  upon  the
 Central  Governmentto  look  into  this  matter  and
 fulfill  the  promises  made  by  the  Central  Govem-
 ment  to  Mizoram  State  by  giving  a  Central
 University  to  Mizoram.  Once  again  |  wouid  like

 to  support  the  Tezpur  University  Bill  and  |  con-
 gratulate  both  the  Assam  State  andthe  Ministry
 of  Human  Researcé  ;  Developmentforbring-
 ing  this  Bill.

 THE  MINISTER  OF STATE  OF  THE  MIN-
 ISTRY  OF  STEEL  (SHR!  SONTOHMOHAN
 DEV):  Mr.  Chairman,  Sir,  at  the  very  outset  |
 mustconvey  my  heartfelt  hanks  to  the  Govern-
 ment  of  India  and  specially  to  the  Human  Re-
 sources  Development  Minister  and  tothe  hon.
 Prime  Minister.  The  Tezpur  University  Bill  has
 nowbeen  introduced  andit  is  going  to  be  passed
 क  Lok  Sabha.  This  Billhas  already  been  passed
 in  Rajya  Sabha.

 Sir,  this  year  all  Members  of  Parliament
 from  Assam  met  the  hen.  Prime  Minister  and
 requested  that  this  Bilishould  be  passed  in  this
 Session  ४  that  wecan  have  abeginningtoboth
 the  Universities-  the  Assam  University  in  Silchar
 and  the  Tezpur  University  in  Tezpur  with
 temporary  classes  by  June-July.  The  Prime
 Minster  gave  his  blessings.  Subsequently.  dur-

 ing  ourdiscussion  with  the  Minister for  Human
 Resourees  Development,  the  Minister  said  that
 न  the  cooperation  of  the  State  Governmentis
 received,  there  will  be  no  difficulty  in  starting
 makeshift  classes.

 Sir,  inthe  Assam  Accord,  various  clauses
 IIT,  Central  University  and  other  things  are

 there.  With  the  blessings  of  Shri  Rajiv  Gandhi,
 we  got  the  Assam  Univesity  in  Siichar.  But  there
 was  unhappines  from  the  people  opf
 Brahmaputra  Velley  and  they  said  that  this
 University  should  have  been  in  Tezpur.  Whex

 we  find  that  the  sentiment  of  Brahmaputra  Valk -y
 people  is  quite  high  andjustified. we  appealed  to
 the  present  Prime  Miniserto  agree  to  this.  Shri
 Rajiv  Gandhi  also  ata  later  stage  said  that  we
 should  have  another  University  at  Tazpur.

 My  good  friend,  Shri  Rajesh  Pilot,  who  ७
 here,  was  not  against  having  a  University  in
 Sileherbuthe  ws  very  much  forhavinga  Univesity
 in  Brahmaputra  Valley.  Ultimately  all  of  us  had
 agreed  that  we  should  have  another  University
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 in  Tezpur  and  start  the  classes  of  both  the
 Univesitiues  simultaneously. Thisis  one  of  the
 reasons why  the  Assam  University  Bill,  which
 was  passedeanrtier, has  notimplemented  so  far.

 My  good  friend,  Shri  Purkayastha,  who
 resperesents  Silchar  constituency,  has  ex-

 pressed  his  unhappiness very  nghtly  so  overthe
 delay  in  starting  classes  in  Silchar  when  the  Bill
 was  passed in  1989.  |  would  like  to  remind my
 hon.  friend  that  after  1989,  we  were  notin  power
 and  the  Government  in  power  was  with  your

 their  best  to  he  a  University in  Siichar,.  Unfortu-

 nately,  the  then  AGP  Goverment  took  a  stand
 thatno  land  was  available  in  Siicharfora  Central
 University  and  land  was  available  in  Tezpur  and
 hence  it  should  be  there.  Fortunately by  the
 verdict of  the  people  ,  the  AGP  Governmentis
 no  more  there  now  and  the  Congress  Govemn-
 mentis  there.  The  Congress  Goverment  has
 already  made  available  land  for  the  Assam

 University  as  well  as  forthe  Tezpur  University.
 Lands  have  been  identifed.  he  UGC's  money  is
 available for  the  help  of  certain  Universities.  |

 have  Spokane to  the  hon.  Minister Arjun  Singhji
 ०  he  said  that  there  willbe  no  dearth  of  money
 and  classes for  both  the  University  butidings.

 tive  Assam  Goverment has  agreed,  is  that  the

 suppty,  medial  aid  to  the  students  and  employ-
 ees  to  start  with  in  a  University  campus  shall
 have  tobe  provided  by  the  State  Government
 «1d  that  has  also  been  agreed  to.  The  Chief
 \inister  and  |  personality  met  the  hon  uorable
 Human  Resource  Minister  and  we  were  given
 the  assurance  that  this  willbe  done.  Two  OSDs
 are  going  to  be  appointed  very  soon  for  both  the
 Universities and  class  will  start.

 One  point  has  been  raised  by  Mr.  Das.  -

 Yes,  the  Bill  has  not  been  given  consent  by  the
 President  only  for  the  reason  that  according  to

 the  staus  of  the  Bill,  the  moment  this  Billis  given
 the  consent.  from  they  very  moment  all  the
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 colleges  in  the  Barak  Valley  come  under  the
 University.  So,  the  University  must  have  an
 infrastructive  to  take  up  the  work  and  this  is  the

 only  reaon  for  which  ithas  notbeen  done.  If  you
 go  through the  Bill  and  readit very  vrefully,  you
 will  see  that  caluse.  So,  there  is  nothing  to  be

 afraid  of  कि  is  a  long-felt  desire  of  the  Assam
 people to  have  the  two  Universitses,  this  is  the
 triumph  of  the  people  of  Assam  because  irre-
 spective of  poltial  parties,  all supported both  the
 Universities and  today  the  Goverment  of  India
 has  acceptedit.  So,  on  behalf  of  the  people  of
 Assam,  |  convey  my  heart-felt  thanks  to  the
 Government ०  india  for  getting  it  implemented.

 THE  DEPUTY  MINISTERIN  THE  MINIS-
 TRY  OF  HUMAN  RESOURCE  DEVELOP-
 MENT  (DEPARTMENT OF  EDCUATION  AND
 DEPATMENT  OF  CULTURE)  (KUMARI
 SELJA):  Mr.  Chairman,  Sir,  it  was  ०  long-
 Standingdemandof the  people  of  Assamto  have
 a  Central  University  in  that  State  and  on  the  eve

 of  the  Assam  Accord  our  late  Prime  Minister,
 the  then  Prime  Minister  Shri  Rajiv  Gandhi,  on

 his  visit ०  Assam,  announced the  setting  up  of
 ०  Central  University.  So,  the  background  has

 been  explained  at  great  length  by  ShriSantosh

 Sir,  lwould  only  like  to  point  out  that  though
 the  Bill  was  passed  by  Parliamentin May  1989,
 but  after  that  there  were  some  reservations by
 the  Assam  Govemment and  क  June  1989  the
 Legisiative  Assembly  of  Assam  adopteda  Reso-
 lution  that  we  should  amend  the  Assam  Univer-

 sity  8#  and  they  wanted  that  immediate  steps
 shouldbe  taken  to  establish  a  Central  University
 at  Tezpur  and  the  University  should  be  made
 unique.

 Apartfrom  this,  there  were  some  problems
 about  the  location  of  the  University  also  and  it

 was  decided  in  our  CPPA  Meeting  held  in  1990
 that  perhaps  we  could  have  two  causes  of  the
 Assam  University.  But  thatis  alsonot agreed  to
 by  the  State  Government.  So,  ultimately it  was
 décided  that  perhasp  instead  of  one  we  should
 have  two  Central  Universities  in  Assam,  one  in
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 Barak  Valley  at  Silcher  and  another  one  at
 Tezpur  in  the  Brahmaputra  Valley.

 Sir,  this  University  will  meet  the

 longstanding  demand  of  the  people  of
 Brahmapuratra Valley  also.

 Sir,  some  of  the  Members  have  raised  ०
 few  points.  |  would  like  to  respondtothem.

 Mr.  Purkayastha  wanted  to  know  about
 some  of  those  points  that  |  have  just  explained.
 Mr.  Probin  Deka  wanted  to  about  the  finances.
 |  would  like to  inform  him  that  we  have  set  aside
 Rs.  15crores  forthe  Tezpur  University.

 SHRIKABINDRAPURKAYASTHA:  How
 much  for  Barack  Valley?

 KUMARI  SELJA:  For  Assam  University
 we  have  Rs.  70croresin  the  Eighth  Plan.

 SHRI  KABINDRA  PURKAYASTHA:  Why
 is  this  difference?

 _KUAMRI  SELJA:  Sir,  the  difference  is

 because  the  University  at  Tezpuris  going  to  ०
 acompact  University  andnon-affiliating, though
 they  ahve  ०  compact  compus  it  does  not  realty
 require  that  amo  sunt,  as  muchas  the  Assam
 University,  which  is  going  to  be  an  affluent
 University.

 Also,  Sir,  Mr.  Handique  raised a  few  points
 about  the  specialization  of  this  University.  ।
 would  like  to  inform  him  that  the  University
 would  offermainty  post-graduate courses  and  it
 would  also  offer  courses in  remote  research in
 areas  which  are  of  special  and  direct  relevance
 to  the  region,  namely  tea  petroleum,  agro-
 industries,  non-conventional sources  of  energy,
 minerals,  forestry,  earth  sciences,  water  re-
 source  management,  environmentandlike sci-
 ence  andcrises  in  management  studies,  com-
 puters  and  electronics  and  emerging  areas  in
 science  and  technology  will  also  be  offered.

 Mr.  Barman  raiseda  point  aboutthe  elected

 persons  in  the  University  bodies  and  students’
 unions.  Sir,  his suggestion can  be  considered  at
 the  time  of  formulating the  statute.

 Sir,  Dr.  Silvera  wanted  to  know  about  the
 Mizoram  University.  May  |  point  out  that  even
 the  the  time  of  Mizoram  Accord  it was  nowhere
 mentioned  that  we  are  goingto  set  up  a  Central
 University  in  Mizoram.  ।  was  only  mentioned
 that  the  Central  Government  would  help  the
 State  Govemmentin  setting  up  a  University and
 therehas  beensome.

 DR.  ८.  SJLVERA  (Mizoram):  Was  the
 agreement between  the  Center  andthe  MNF  to
 have  a  Central  University  in  Mizoram?  But
 unfortunately  in  the  Memorandum  of  Settle-
 ment,  ‘Central  University’  was  not  mentioned.
 Only  ‘University’  was  mentioned.  But  he  idea

 was  tohavea  Central  University and  that  was  the
 idea  of  Rajivjito  get  a  Central  University  to  the
 State  of  Mizoram.

 KUMARISELJA: Then  Sir,  there has  been
 some  correspondence between  the  State  Gov-
 emment  and  the  Central  Goverment,  and  |
 think  we  are  sorting  it  out  with  them.

 Sir,  |  would  like  to  thank  all  the  Members
 who  have  welcomed  this  setting  up  of  this

 University  cutting  across  party  lines  a4  would
 like  to  inform  them  that  as  soon  as  this  Bill  is
 passed,  the  notifications for  both  the  Universi-
 ties  will  be  issued.  And  as  far  as  the  Assam
 University  is  concemed,  the  site  has  already
 been  finalised  at  Durgapona  and  the  Meeting  to
 work out  the  Notification  and  other  operational
 problems  has  been  fixed  for  25th  of  this  month

 and  |  hope  everything  will  be  sorted  out  by  then.
 with  all  the  Members.  Thank  you.

 MR.  CHAIRMAN:  The  question  is’

 “That  the  Bill  to  establish  and  incorporate
 ateaching and  residential  University न  the
 State of  Assam,  at  Tezpur  andto  provide for
 matters  connected  therewith  or  incidental
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 as  passed  by  Rajya  Sabha,  be
 to  Consideration.”

 The  motion  was  adopted

 MR.  CHAIRMAN:  The  House  willnowtake
 un  ciause-by-clause  consideration  of  the  Bill.
 There  8!  2ne  amendments  tothe  clauses.

 The  questionis;

 “That  clause  2  to  44  stand  part  of  the  Bill.”

 1९6  motion  was  adopted

 Clauses  2  to  44  were  added  to  the  Bill.

 MR.  CHAIRMAN:  The  question  is

 “That  the  first  Scheduled  andthe  Second
 Schedule  Stand  part  of  the  Billਂ

 The  motion  was  adopted

 The  First  Scheduled  and  the  Second
 Schedule  were  added  to  the  Bill.

 MR.  CHAIRMAN: the  Question  is:

 “That  Clause  |,  the  Enacting  formulae  and
 the  long  title  stand  part  of  the  Billਂ

 The  motion  was  adopted

 Clauyse  1.  the  Enacting  Forumia  and  the  jong
 Title  were  added  to  the  Bill

 KUMARI  SELJA:  |  beg to  move;

 “That  the  Bill  be  passed.”

 MR.  CHAIRMAN:  The  question is

 “That  the  Bill  be  passed.”

 The  motion  was  adopted.
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 MR  CHAIRMAN  (Shri  Shared  Dighe):  We
 put  offit,  no.  11  forsome  time  and  now  we  are
 taking  upitem  no.  12.

 16.45  hrs.

 CENTRALLAWS  (EXTENSION  1
 ARUNACHAL  PRADESH)  BILL

 As  Passed  by  Rajya  Sabha

 THE  MINISTER  OF  STATE  -  THE
 MiNISWTRY  OF  HOME  AFFAIORS  (SHRI
 RAJESH  PILOT):  Mr.  Chairman.  Sir,  |  beg  to
 move:

 “That  the  Bill  to  provide  tor  the  extension  of
 certain  Centraliaws  tothe  51916.0  of  Aruancnal
 Pradesh.  as  passed  by  Rajya  Sabna,  be
 taken  into  consideration.”

 The  Bill  seeks  to  provide  for  extension  of
 certain  per-construction  Central  laws  to  the
 State  so  far.

 Aruanchal  Pradesh  ७  most  composed  of
 the  hill  areas  eartier  known  as  North  East  Tracts
 inhabited  by  several  tnbes.  These  areas  were
 separated from  the  then  Darang  and  Lakhimpur
 district  of  the  Province  of  Assam  in  the  year
 1914,  under  the  Assam  Fronter  Tracrs  Regula-
 tion,  1880.  Inthe  year  1937,  the  said  Frontier
 Tracts  came  to  be  known  collectively  as  the
 “Excluded  Areasਂ  in  the  province  of  Assam

 under  the  Government  of  India  (excluded  and
 partially  Excluded  Areas)  Order,  1936  issued
 under the  provisions  of  the  Government of  India
 Act,  1935.  The  Centrallaws  wouldapplytothese
 areas  in  the  pre-Constitution  days  only  if

 sepcifically  extended  by  the  Govermor.

 When  the  Constitution  of  Indiacame  into
 force  on  26th  January,  1950  these  areas  were
 covered ०  the  provisions  of  the  Sixth  Schedule
 to  the  Constitution, which  provided  for  consider-
 ably  greater  autonomy  to  Tribal  Areas  within  the
 State  of  Assam.  The  North-Eastern  Fronter
 Agency.  The  status of  Union  Territory was  con-


